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premanyy, in Brbayary. and March, - 1976
as against their ootimmates of 1150 and 1200
tonnes respectively. As decided at the
mbeting, airliney ‘operared ewra  cargo
flights and uplifted 4695 tornes of gar-
ments on thuir scheduled and extea fhights
dunng May, June and. July, 1976 agamst
the projected capacity requremert of
3500 tonnes ndicated by rhe Garment
Bxporters’ Associaion. All the backlog
at Delhi has already beon cleared.

Sinularly, as a result of m~asures taken,
the backlog of export carge at Bombay
.8 reported to have been ¢l ared,

S —

23.00 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER GoLD {CONTROL)
ACT, 1968 AND UNDER CLSTOMS ACT. 1962,

CENTRAL EXcCise (2°TH AMDT ) RuLes,
1976 AND A STATEMINT RE LAYING OF
NorricaTioN

THE MINISTEL OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)

I beg to lay on the Table —

it) A copy each of the following Noti=
ficanons (Hindi and Enghsh wversions)

uad-r sub-section (3) of section 114 of the
Gold (Cortrol) Act, 1968 —~—

(1) The Gold Contro' (Form<, Freg
and Mi=cellireous Matrers)
Second Am ndm-rt Rults, 19765
published o Not ficotton No.
S 0. so0%(E mm Gazeue of India
dated the 30t July 1976

(1) The Gold Conrrot  (Lic rung of
De=alers) Am rdment Rules, 1976,
published i Nouficauon  No.
5.0. $o8(E) 11 Gazettc of India
dated the 30th July, 1976

{Placed sn Library. Sce No LT-x1154/76)
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(2) A eop of the Counees) B
Atleth- AmentHient) Rules, 1576 (Hindi
“wnd  Bngiih versions) ' publiipd in
Netification #o’ E.S.R. 1175, In Gazenre
of India dated the 7th Augmmt, 1976,
under sechon 38 of the Central Exenes
and Salt Act, 1944.

[Placed 1 library. See No. LT—!:!S;!?G]

(3) 1) A copy of Notifiction No.
(GHN 48) GST i076XS. 49) (48)-TH
published in Gusrat Govirnmgnt Ga-
zette dated the 17th July, 1976 malung
am-ndm. nts 10 Notificarion No.(GHN 627)
GST 1070 (S. 49)-TH dated the 2gth
Apul, 197c, under sub-section (3) of sec-
tion 49 of the Gujarat Salss Tax  Act,
1969 read with clause (c)(an) of the Pro-
clamation dated the 12th March, 1976
1ssued by the Presiduntin relation to the
State of Gujazat.

(n) A statemesnt  (Hindi and English
versions) expluming the  reasons for not
laving the Hirdi version of the Notifice-
tion

[Placed n the hbrars. See No LT-
11156/76].

(4) A copy each of the following Nou-
fications (Hind: and Enginh verssons}
urd+r section 159 of the Cu‘toms Act,
1962 -

) G S R. 431(B) to 483(E) published
n Gazette of India dated the 26th
July, 1976 tog“ther with an ex-
planatory m¢ morandum.

(uv) G.S R 743(E) publithed m Gazeite

of Iidia dated the z2nd Augud

1976 togethey with sn cxplanntoey
memorandum,

(111) G.S.R. 744(E) publishedn Gexetie
of Indip dated the 26d  Augus,
1976 togethes with an explaps-
tory memosandum.
(Placed s hbrary. Sec Now L¥-
11157/76}



